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IN THE CENTRAL AOMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAC

ORIGINAL APPLICA
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DATE__OF GOROER__:__28-04-1998,

----- - T e S e Lad

Betwesn i~

1. K.M.Srinamulu
2. G.S50loman

3. D.B.Narsing

‘ a.; Applicants
And

1. The Area Manager,
Cantaen Stores Department (CSD),
M/o Defence, Trimulghery, Sec'bad.

2. The Oistrict Employment Bfficer,
Hyderabad Dist., Hyderabad

+es Respondents

*

Counssl for the Applicarts Shr i V.Durga Prasad Rao

Counsel for ths Respendents ¢ Shri V.Bhimanna, CGSC for R-1
Shri P.Haveen Rac for R=2

CORAM :
THE HON'BLE SHRI R.RANGARAJAN : MEMBER {A)
THE MON'BLE SHRI B.S5.3JAI PARAMESHWAR :  MEMBER (3)'

(Order per Hon'bla Shri R.Rangarajan, Member (A) ).
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(Order per Hon'ble Shri R.Rangarajan, Member (A} ).

None for the applicant. Heard Sri V.Bhimanna, standing
(2

counsel Por the respondent No.1. Though nnticaﬁferued on Resgpondent

No.2, none fresent for Respondent Ng.2.

2. There are three applicants in this 0.A. Respondant No.1 had
sant an indent referencs tb Respondent Ng.2 to sponsor the eligible
candidates for filling up the posts'af Uatchman/glaaner. The appli-
cants fegisterad their names with Respondent No.2. It is stated
that the Respcndent'No.z has not sponsared the names in accordance
wvith the ssniority and that they asre eligible to be sponsored for
the said post as they have registered their names with the respon-
dent No;Z during the year 1982 and they also submit that there are
juniors to them who are sponsored for the post. Hence non-sponsoring

them is irreqgulsr. Consequently they alsp contént: that..they—ase

Ml Gt T

to~#e under section=3 of the Employment Exchanga éNotification of
_ el owlhete <~
Vacanciesd, 1959, their names meed not &e sponsored by the Employ-

)Walfw &MM ‘

ment Exchange

3, Hence they have filed this application for a direction
to Respondent No.1 to consider their names for test, intervieuw
and selection for the post of Watchmans/Cleamrsrs pending final

disposal of the C.A. 2
4, Eventhough nearly 2 and half years have elapsed from the
date of filing of this applicetions, neither the raspondenf No.1t

nor the respandent No,.2 has filad any counter.

‘jﬁ/ d l ‘ o I



4

¢

(7
- 3 -
Se On 5-12=95 this Tribunal passed interim order directing
the respondsnt No.1'ta maé% necéssary arrangement for intaruiewinz
the applicantg for the past‘uf wWatchman/Cleaner if they report to
the Administrative Officer st 9.00 am on 6-12~95., If these

applicants or any of them gre selected for the sald post then

the ordsr of appbintmant shall not be issued until further orders.

Ge Since the respondents have not filed any counter Qe feel it
proper to direct respondent Né.1 to issue letter of appointment if
all or any of thes applicants herein have come up successfully in
the selection process and are within the number of vacanciss to be
appointad or any of the juniors in the select panesl has bsen

appointed,

7e With the @ove direction, the O.A. js disposed of.
No order as to costs. |
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Dated: 28th_April, 1938,
Qictated in Open Lourt. Qr“
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